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h f l w  Foreign Service
2760. Shri Dinesh Singh: W ill the 

Prim e M inister be pleased to state:
(a )  th e  n u m b er of vacancies th a t  

w ere  to  be  filled in  th e  In d ian  Folfeign 
Serv ice  b y  d irec t re c ru itm e n t in  1050 
a n d  1957; and

(b ) how  m any  of th em  w ere  
ac tu a lly  filled?

T h e  P rim e  M in ister a n d  M in ister of 
E x te rn a l A ffairs (S h ri Jaw ah arla l 
N e h ru ): (a ) 4 in  1950 a n d  14 in  1957.

(b ) 3 in 1950 an d  10 in  1957.

E vacuee P ro p e rty

2751. S h ri A. K. G opalan : W ill the  
M in ister of R eh ab ilita tion  an d  M inority
A ffairs be p leased  to  s ta te  th e  n u m ­
b e r  of cases pending  fo r decision 
u n d e r Section 6 of Evacuee P ro p e rty  
A ct b e fo re  th e  C ustod ian -G eneral of 
Evacuee P roperty?

T h e  D eputy  M in ister o f R ehabili­
ta tio n  (S h ri P . S. N ask a r): T h is 
Section  deals w ith  th e  appo in tm en t 
of C ustodians and  A dditional C usto­
dians etc. by  th e  C en tra l G overnm ent, 
and  as such th e  question  of an y  cases 
pend ing  fo r disposal u n d e r th is  Sec­
tion  b e fo re  th e  C u sto d ian -G eneral of 
Evacuee P ro p e rty  does n o t arise.

S ta te  T rad in g  C orpora tion  of Ind ia  
(P riv a te )  L im ited

2752. S h ri S lnhasan  S ingh: W ill
the  M in ister of Com m erce a n d  Ind u stry
be p leased  to  sta te :

(a ) w h e th e r th e  a tten tio n  of G ov­
e rn m en t has been  d raw n  to a  new s 
item  concern ing  th a  S ta te  T rad ing  
C orpora tion  pu b lish ed  on page 3 of 
th e  B litz  d a te d  th e  22nd M arch, 1958;

(b ) if so, w h e th e r  th e  facts m en­
tioned th e re in  ab o u t R upees 8 lakhs 
being  p u t in to  th e  pocket of a  c e r­
ta in  stevedore , a re  co rrec t;

(c) w h e th e r  G o v e rn m en t w o u ld  lay  
a  s ta tem en t o n  th e  T ab le  s ta tin g  th a

fu ll facts o f th e  case an d  also justifi­
cation  fo r no t inv itin g  ten d ers  fo r  the  
ap p o in tm en t of stevedores; an d

(d ) w h e th er anybody has been  held  
responsib le fo r th e  e x tra  loss suffered 
by  th e  C orporation  by  w ay  of d em u r­
rag e  charges?

T he M inister o f Com m erce an d  In ­
d u stry  (S h ri L a i B ah ad u r S h a s tr i) :

(a ) Yes, S ir.

(b ) No, S ir.

(c) and  (d ). A  sta tem en t is laid  on 
th e  T ab le  of th e  L ok  Sabha. [See  
append ix  V III, a n n ex u re  No. 18.]

P ilo t P la n t a t  G hatsila

2753. S h ri N aush ir B harncha: W ill
th e  P rim e  M in ister be  p leased  to  sta te :

(a ) w hen  is th e  p ilo t p la n t a t 
G hatsila  fo r ex trac tin g  u ran iu m  from  
copper ta ilings expected  to  go in to  
operation;

(b ) w h a t is th e  estim ated  an nual 
u ran iu m  ex tractio n  and of w h a t 
atom ic w eight;

(c) w h e th er any paym en t h as to  be  
m ade fo r u tilising  th e  copper tailings; 
and

(d ) if so, w h a t a re  b road ly  th e  
term s of th e  agreem ent?

T he P rim e  M inister an d  M inister of 
E x te rn a l A ffairs (S h ri Ja w a h a rla l 
N e h ru ): (a ) T he P ilo t P la n t a t
G hatsila  is in  operation  since Sep tem ­
ber, 1*57.

(b ) The p lan t is in tended  fo r bene­
fication experim en ts on various types 
of u ran iu m  ore from  th e  B ih ar re ­
gion. I t  is being  operated  a t p resen t 
on an  ex p erim en tal basis to  determ ine 
the  best trea tm e n t schem e fo r u pgrad ­
ing th e  copper tailings. I t  is too 
early  to  m ake an  estim ate  of th e  
annual u ran ium  ex traction .

(c) No.

(d) Does n o t arise.




